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IN TEE CENMNIEAL ALMlN]SiRAT]\E.TRlEUNAL. GEIFUR BENCH,JA1FUR.

C.A Nc.21,97 | Lete cf ;xéer:'])E?IZAVvD
Ycgercre Kumer Sherma. E/; Shii Méheéh Chencre Sharme,
Rsc B-1Z, AniﬁalCclcnyj Eeje’ Negsr, Jeipur.
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...hpplicent.

ve.
1. Uricrnn ci incia thrcugh Secretery, Lptt. c¢i FReilwey. New
LCeihi.
2. Railwey Recruiimeni Bceré, A mer thrcuch ite Secretery.
z. Cheirmen, Reilway Recruitmenl Ecearc, A mer.
1
...Respeorncente.

F\\ '
My . .F.F.Mslhur-c{ Mr.R.N.Methtr - Ccursel fcr epplicent.
Mr.U.C.Sherme - Ccuncel fcr respcnente. -
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CCREM:

Ecn'ble Mr.S.K.Agerwsl, Jucicial Member
Hecrn'ble Mr.N.F.Newenrni, ACminieslretive Member.

FEEF HON'ELE MER.S.K.RGARWAL, JUDICIAL MEMEEE.

-~

(o]

In thie Original eppliceticn fiie€¢ uncer Sfec.l® cit the
Aéministre-tive Tribuneles Act, 1985, the eppliceant maskes &
b
A prayer tc Cirect ithe responcente tc teke interview fci the
. N ’
pcet c¢i Ticket Ccilectcr encd if the epplicent idcunc is
suitabie 1cr the pcst; appcintment crder may . be issueé with
treference tc the selecticn catec 17.1.97.
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z. Fects cf the case &g stetec-Ly the arplicant are that
he eppezreé in the examinaticn fcr selecticn fcr Ticketl
Ccilecter in pursuance emplcyment nctice cated 17.2.96 and
siter ceclered¢ successiul he was calleé icr interview tc
appeer beicre tLhe selectjcnlearé_cn 15.1.97 et 6.0C BN in

the zreceptic

s

heil cf RRB,AAjmez. i1t ies etated¢ that iHe

agppiic

m

rt reeche¢ et 7.45 AM :in the Receipticn hell ci REE
Q}jz A mer anc h;ie eignature wee cbteine¢ in the recister meent

——— 1cr this purpcee. He ¢€i¢ ncl leeve the recegticn hall even
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curing lunch break &ndé he weited till 5.00 EM fcr hie tuin.,
Buf he wes nct called . fcr interview. He met the Ccmmittee
Members as well whern they were ccming qﬁt enc¢ explesined them
for nct calling fcr interview but they refusec tc teke the
interview. Thereesifter .he rushe¢ tc Chamber c¢i 1responcent
Nc.2 but the Darber cic¢ nct allew him fc meet. On 17.1.97
the result was declareé. It is stateé¢ that if the applicant
cculc have been Interviewec he was very hcpeiﬁl for -
selecticn but due tc delibera£e, afbitxary anc¢ negligent
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sgcticn, ¢{ the respcncents é chance icr interview wes takern
away; Thereicre, he &ileé the O;A icr the 1relief as
ment ioneé abcve.

3.. Reply was ifiled. The respcndents ﬁiled the interim eas
wellyas détaileé_fe?ly. In the reply aliegaticns meée by the
applicant are derieé. It was deniec that the Cheirmean had
Geclined tc meet with the éppiicant after the interview. It
ie stated thét the &eprlicant hec¢ ccme fo Ajmer cﬁ 15.1.97,
marked' hie ettendance/signe¢ on the register at the
recepticn heall cf RRE at Ajmer and went away té fin¢ cut the
cencditicn ci'ﬁis ki¢ whe wee nct well. It is stateé that the

eapplicent he¢ given & .ring -tc Jeipur tc his wiie whc

- cenveyec¢ the conéiticn ci his ki€ nct welly thereifcre the

erplicant rushed te Jejpur. 1t ies {further etatec¢ that the

epplicent apprceched the Members tc take his interview cn

©17.1.97 but by this time meny Members cf interview ccmmittee

ha¢ left A mer, therefcre, Member Secretary hes shown hie
inability tc help the applicent. Alcngwith the rep]y;

gificavite c¢if Shri V.K.Bhatia,Hindi Besietant, Shri R.C.
Sherma,Sr.Clerk, .Shri Ram Deyal Sharma, Fecn ci ‘RRB Ajmet

'

‘ané Ncte ci Shri K.L.Dukhadie, Member Secreterys were eailsc

fileé an¢ preye¢ that the O.A is devecid¢ cf any merit and

lizble tc be Cismissed.

4, Rejcinder wae elsc filed by the spplicent in which it



-applicant.

waee emphasised 'that sffidavit fileé¢ cn. beheali cf the

responcents ccntainecd contrecdictcery cstetements which

establish the fact theat versicen ci the <Cefendent is
ccnccocted ané far from truth. Shri Gepesh Sharma, brcther cf
the epplicant 1iled¢ an &iifidavit that he went tc Ajmer cn

16.1.97 &t 12.15 FM &né he met the Member Secretary in hies

‘Chamberx &né he 'met him alcne. An eiffidaevit c¢f Smt.Anju

sharma was slsc fileé tc Frcve the‘igct that cn 12.1.97 he:
huebané &ié nct talk with her cn telephcne an¢ her kic wae
nét at @11 ill1. Shri Rajesh Sharma alec filed an eifficavit
tc gprcve the'iact”that till. he wes interviewec &t 3.0C FM
Shri. Ycgencre Kumer Sharma with him in the recepticn,hali
an¢ he waited uptc_4 PM because he wantec€ -tc gc tc Jeipur
elcngwith him. But the applicgnb ¢ié¢ nct ccme till 4 FM,
therefcre, he went Jajpur.aiter eecking permissicn ifrcm the
5. Hear¢ the 1earned ccunsel dfor the parties &nc elec
peruseé the whcle reccré.

6. It i en acmittec fect that the applicant elcéngwith

mn

éihers waes callec idcr intervﬁew fct the pecst cif Ticket
Ccliectcr by the RRB,; A jmer _én 12.1.97 &n¢ the appljcanf.
attenceC there. 1t s aisc én ecdmitted fact that the
appijcant had signed in the iegjster meant fcr this pdrpcse¢
The cease cf fhe applicant is that he waiteé uptc 5 EM Eut ke
was nct callecd fer interview whereés the centention ci the
respcncent that the applicant weas calleé again end again cn
15.1.97 tc appear-.befcre the interview Boaré bﬁt the

applicant was nct available. Further ccntenticn ci the

respcenc¢ents haé beer that the applicant cue tc illness ci

his ecn ha¢ a telk with hie wife cduring lunch arné =che
ccnveye€ the epplicant regarcing illness cf ieg -chilg,
thereicre the applicant rusheé tc Jeipur.

7. ‘We have peruseé'the evermente filed¢ By the epplicant, es
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g. This T;jpunal cannct meke rc¥Wing encuiry but this fact
is establicghec that the épplicant went tc Ajmer cn 15.1.97
ané resched the venve ci interview at the scheduleé time anc
geignedé in the recister which was meant ictr this purpcse. It

‘clearly shcws thast the applicant attgnéeé the RRR Ajmer but

-acccréing tc the applicent he waited til1l 5 EM but he was

'

nct interviewed althcugh this iact hes been denieé by the
respcncente. en€¢ they have preéenteé & seperate stcry but the
étcry rresenteé¢ by the respcndents has been ccontrcverted by
the applicent in sc¢ many werée. fince this Tribunal is
unéble tc make rcﬁing enquiriegy thereicte, lccking tc the
facte &nc¢ circumstences ci thie pasé. ;qujtyéemanés that the
applicart must be given an cppcriunity fcr interview Ifcr the
pcet i Ticket Ccllectcr with reference tc the emplicymernt
nctice Geted 17.3.96. We weuld like tc make it very clear
that xthjs Tr;bunal vice crcer cated 20.z.97 mcéiijeé’ the
interim crder and directeé tc the respcncents to keep cne
pcst c¢f Ticket Ccllectcr vecent till the next cate ancé this
crc¢er ccntinuer till tcday.

8. In view ci the icrégcing, we &llcw the C.A2 &nc cCirect

respcnéents Nc.2 "& 3 to tske interview ci the applicant -

within cne menth frcm the date ci.receipt ci é cecpy ci thies
créer anc aiter interﬁiéw i1 the eapplicent ie Jfcunc suiteble
fcr the pcst cf Ticket Ccllectcr, appcintment oréer,méy be
issueé tc him icf the pcst cf Ticket Ccllectcr.

9. Nc crcéer &s tc ccets.
|

(N.F.Nawani) (S.K.AGetwal)
Member (A). . o Member (J).



